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reported that the busines group of 
ESALS had received ubstantial finan-
ciaJ assistance from 3 Indian banks, 
namely, Punjab National Bank, 
Central Bank of Iodia and Union 
Bank of India as well as from four 
foreign banks in London for their 
business. The main company in this 
group viz, ESAL (Commoditie) Ltd. 
was en aged in commodity trading, 
exporting mostly to Nigeria and Sudan. 
According to the asse sment made and 
furnished to the Reserve Bank of India 
by the 3 banks, major portion of the 
advances to the Group i covered by 
bit! receivable claims/securities/guaran-
tees. There have, however, been 
irregularities in lending to the group 
companies. Some officials of the London 
braoche of the 3 Indian banks had 
granted advances jn exce s of the sanc-
tioned limits and without obtaining the 
approval of Head Office Colluation 
among their officers and the company 
with a view to defraud the banks is 
also suspected. These banks and the 
Reserve Bank of India are seized of the 
position and neces aey action is being 
taken. In November, 1 84 the main 
borrowing company viz. ESAL (Commo-
dities) Ltd. ha been out into compul-
ery liquidation by a court in London 

and its Managing Director has been 
declared bankrupt. In the circum tances 
the concerned banks would be required 
to enforce the securitie available to 
them for realisati n of dues and file 
their claims whe rever necessary wi th the 
liquidators. 

(d) In exerci e of powers vested 
in it in term of sub-cJause OA) of 
c)au e 8 of the Nationalised Banks 
(Management and MisceJlaneous Provi-
ions) Scheme, 1970, the Central Govern-

ment terminated, on February 18, 1985, 
the term of office of Shri S,L. Baluja. 
Chairman and Managing Director, 
Punjab National Bank, Shri B.V. 
Sonalkey, Chairman aod Managing 
Director, Central Bank of lndia and 
Shri S S. Ma ter, Executive Director" 
Bank of Baroda. They were paid alary 
and admissible alJowances for a period 
of three months in lieu of the prescribed 
period of notice. The terminations were 
in accordance wi th the provisons of the 

aforesaid Scheme applicable to their 
apPointments. 

(e) The Reserve Bank of India 
exerci es supervision/control over the 
working of the banks. FoJlowing the 
detection of certain instances of irregu-
larities/deficiencies in the working of 
the London branches of PNB, Central 
Bank of India, and Union Bank of 
India the Re erve Bank of India haa 
issued detailed guidelines/instruction 
for their rectification/removal. Under 
the new reporti ng ystem cal1ed PALOO 
(Position of Assets and Liabilitie . ot 
Overseas Offices), the over e branches 
of Indian Banks are required to submit 
to RBI quarterly statements which 
cover important aspects of the working 
of their overse as braeches. Central Bank 
of 1 ndia had on trusted "Systems 
Audit" of its London Branch to a firm 
of Chartered Accountants and Manage-
ment Consultants for bringing about 
improvements in its working. The RBI 
is advising PNB and Union Bank of 
IndiA for arranging simi1ar "Systems 
Audit" by one of the reputed firm of 
Chartered Accountant. in London. The 
RBT has also taken several other 
measures for bringing about improve .. 
ments in the working of the Indian 
Bank<;' branches abroad. 

Suspension of Overdraft Facilitie by 
State 

307. HRT B.V. DESAI: WilJ the 
Mini t r of FINANCE be pJeased to 
sta te : 

(a) whether the Union Government 
have decided that the overdraft facility 
to State wm be suspended jf they 
conti nue with the present trend of 
borrowing; 

. (b) jf 0, whether the States which 
have either exceeded or are on the 
v rge of exceeding the reasonable limit 
of overdrafts have been informed of the 
said decision ; 

(c) the name of States faUina 
under the second cat gory ; 

(d) whether State have been 
asked to aoply a check on their borrow-
ings by collecting more taxes; aDd 
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(e) jf SOt the other step Govern. 
men. propose to take to check this 
increasing overdraft by States? 

THE MINISTER OF STATE IN 
THB MINISTRY OF FINANCE 
(SHRI JANARDHANA POOIARY) : 
(a) to (c) Government of India advis-
ed all tb t tes that b nk with the 
Reserve Bank of India to limit their 
overdraft to the 1 vel reached by them a. of 28th January. 1985. They were 
also i.formed that in case the State' 
overdraft exceeds the level as on 
28.1.198S and continues for 7 working 
days. the Reserve Bank of India would 
stop payments on their Government's 
account. 

(d) and (e) The Stete Governments 
hive bee advi cd to reorder their 
bud ets and ensure that they cio not 
exceed the ov rdraft level reached ' by 
them as on 28th January, J985. 

1 - trial F if by Trad Fair Aut rity 
of Tudls. 

30. SURI KAMAL NATH : Will 
the Mini ter of C MMERC AN 
SUP LY by pleased to state: 

(a) whether the Trade Fair Autho-
rHy of India organised an Indu trial 
Fair fhi s yea r ; 

(b) if SOt the coun tri s which 
participated therein; and 

(C) the value of export order 
rec iv d as a re ult of the fair? 

THE MINISTER 0 STATE IN 
THE MINISTRY OF COMMERCE 
AND SUPPLY (SHRT P.A. SANGMA): 
(a) The Trade Fair Authority of India 
organised the India International Trade 
Fair 1984 during November, 14-27, 1984. 

(b) A statement is attached. 

(C) The export contracts actuaUy 
iaoed durlng the fair amounted to 

R . 1745 million. 

Statement 
List of Countrie which Participated In 
ladl. later na Gaal Trade Fair. 1984 

1. Au tria 
2. Afshaoistan 

3. Australia 

4. AJgerja 

5. Bulgaria 

6. Brazil 

7. Banglad sh 

8. Bhutao 

9. China 

lO~ Cuba 

W,ilten Anlwer l 

11. Czechoslovakia 

12. F.R.G. 

13. Prance 

14. G.D~R. 

15. Italy-Ita'lian lnsituttt 
-Milan fajr Authority 

16. Kampuchea 

17. Laos 

18. Netherlands 

19. Nepal 

20. Poland 

21. P .L.O. 

22. Romania 

23. South orea 

24. Sri Lanka 

25. Sweden 

26. Turkey 

27. U.S.S.R. 

28. Vietnam 

29. Yugosla via 

30. Hungary 

31. U.K. 

32. Finland 

33. Canada 
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Total Acre e Under Cardam D CoUlon 

309. PROF. P.I. KUR1EN : Will 
the Minister of COMMERCE AND 
SUPPLY be pJeased to state : 




